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REG ISTERCO 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALcE BENCH 

Cornmercj-'j C,oi plex(BDA), 
Indiranacjar, 
Bangalore - 50 038 

Dated : 

APPLICATION NO 	549 	Js(r) 

W.P. NO 

Applicant 

Shri N.L. Nagabhushana 	V/B The Divisional Pureonnel Offic.r(Reilways) 
Mysors 

To 

Shri N.L. Naabhushana 
R.tir 	CCNC/HLV. EE 515 
Rahuvaneha1].i 
riundoor (P.O.) 
Bangalor. - 560 049 

Shri P. Raqhavenra Achar 
Aáv ocate 
1074-1075, Banashankari I Stage 
Rangalore - 560 060 

The Divisional 1rsonr,.l Officer 
Southern Railways 
Mysore Division 
1ys ore 

Shri K.V. Lakshmanachar 
A vocate 
No. 4, 5th Block 
Brianid Squar. Police Qrs 
Mysors Real 
8analor. - 50 002 

Subject: SENDING COPIES OF CRDEP. PASSED EY THE BENCH 

Please find enclosed herewith the copy of ORDERAZ&V 

passed by this Tribunal in the above said 

application on 	 2187 	- 

I? 
DEPUTY REGISTRAR 

Nx*X 

End : as above 
	 (JUDICIAL) 

lot 



BEFORE THE CENTRAL ADiIN 19Th ;TI\JE TR IBUNAL 
BANGAL ORE 

DATED THIS THE 25t OMY OF AUCUST, 1987 

Present : Hcn'ble Justice Sri I..3.Puttaswmy 	Jic—Chairman 

Hunfblw Sri f.Srinivaan 	 remar (A) 

p1ication Na. 549/3f) 

'I .L .Nagabhushana, 
C/u Sri ri.R.Achar, 
No.1074 and 1075, 
hanashankar 1 1st StaQo, 
S1eenivasanaar II Phaca, 
Langalare - 560 050. 	... 	 Applicant 

Sri f1.R.Achar 	I 	... 	Aavocate ) 

vs. 

Divisional Personnel Ofiuer(Raiiways) 
Ilysore Division, 
ilysore 	 ... 	 t: snnt 

This applicatLon has uome up before the Tribunal 

toiay. HunTble .iustice Sri k.:.Puttaswmay, Jice—chairman 

made the ?ollwinc : 

OR )EF 

In this a 1iotien rnae u/S 19 of the Administrative 

Tribunals Act, 1935, tha applicant has canfined his reliefs to 

only payment of ovartimnti allowance. He has seucht ?ei a 

direction to the respen1ents to draw ani settle the evartime 

llewancws that are due 'to rim. 

In their ror:l, the r sicndonts have stated that the 

overtime allowances due to the aplicrt as admissible under the 

rules have boon iirwn 	sectiod and nothinc more was due to 

him on that account. 

In this iiew, this aplicatien no lençjer survives for 

consideration. We, therofer dismiss this applicrtion as having 



EFoF.E THE CENTRAL ADI ISTRTIE TE. IEUNAL 

bANCAL ORE 

JATED THIS THE 215t DAY CF AULUST, 1987 

Present : H©n'blg Jucticv Sri fr.S.Puttaswamy 	\Jics—Chairmen 

Hwn'ble Sri P.Srinivdsan 	Membr (A) 

Ar-plicFtion N. 549/37(F) 

N .L .N;bhushan, 
C/G Sri M.R.Achar, 
N..1074 and 1075, 

anahankar i 15t StJce, 
Sieeniiasancr II PhES, 

Eanca1r - 560 050. 	... 	Apljcnt 

( Sri N.R.Achar 

	

	•.. 	) 
vs. 

Divi:ina1 Prscnn1 Cfficer(Railways) 
I1y8r 	DIV i.sIn, 
r'ysarw 	 ... 	F snnt 

Thj. a.1icrtjfl has cm u.f. cfi.re  the Tribunal 

HLn'tie .]uEticè Sri i .a.Putt.swmay, 	ic—chairnri 

maui thu f'llJjin[ : 

C R L) E F 

In this 5-1ic tjn m:J u/S 19 cf the Mnjnjatratjve 

Tribun16 Act, 1935, th; applicant ha& cnfin 	his Ilifs tc 

only 	yirwnt ,f 'rtime al1cwanc. He hFs sucht f 

unction tc the rseants to draw _'Flij settle the 	,artirn 

1lw2nc?s th:t re due to aim. 

2, 	In thir rely, the ro:cnants hc.va  stated that the  

vrti:ia 11Luanc 	ue to th a:lic rt as a:issjbl& unuer the 

rules nvi ban jrau and sat1e. 	nd ncthjnc more ws ajue te 

" 	him c th t

01  

	ccLuflt. 

3. 	1 i this Jiew, tnis 	li_-tie no lener suxnvs for  

ecnidertiin 	, tharafoij tisiiss this 	lic tien as hvin 

... 2!— 
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jnftutuus. Lut in thd ciicumstances of the t53 We 

vict th P:--rtiCaS tL br their ewn s.sts. 

i1E1bER (A) 

an* iU Co 

'1EPU1Y REGISTRAR 
CEIThL ADMIN1S1TPJE TRIBUNAL 2 

AUWTIONAL BENCH 
ANGALORE 

sp 


